307 Architects Bill

[Dr. V. K. R, V, Rao]

The joint Committee has gone into all
these matters with great care and delibara-
tion. I would again pay wmy tribute to
the committee. We use to have heated
discussions. Even my friend Mr. Piloo
Mody who is normally very clam except
when he is interrupting, was violent in his
statements.  But after all the violence and
heat in the discussions. we came to unani-
mous conclusions. We took care to see
that the title of architect was properly pro-
tected. We did no harm to those who are
practising this profession provided they do
not call themselves by the official title of
architects. In this process the fundamental
charge the Joint Committee has made in
the original Bill is to protect the title and
style of architect only and not, would repeat
not, to make the designing, construction and
supervision of buildings the exclusive res-
ponsibility of any one particular group of
professionals, I have no doubt that this
fundamental change will satisfy the legiti-
mate demand of the architects and also
allow engineers and other profes-
sionals to pursue their legitimate avocations
in life.

The Bill, with the amendments suggested
by the Joint Committee, represents the
greatest possible measure of agreement. The
report of the Joint Committee was passed
on Tth May, 1969 with only one amend-
ment of clause 27 (2), viz.,

“Where the renewal fee is not paid with-
in one month after the due date, the
Registrar shall remove the name of
the defaulter from the register."”

Otherwise, the entire report of the Joint
Committee was passed I would now com-
mend the Bill, as it has been passed by the
Rajya Sabha, to the House for its considera-
tion and I hope it will unanimously adopted
by the house.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the regis-
tration of architects and for purposes
connected therewith, as passed by
Rajya Sabha, be taken into conside-
ration.”
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SHRI PILOO MODY (Godhra) : Mr.

Speaker, Sir, to begin with, 1 would like
1o congratulate the Government of India
on having brought forward this Bill, as
the Minister admitted, after 25 years of
consideration. This matter has been under
active debate for the last 25 years and there-
fore. I must particularly congratulate the
Minister-incharge that it has fallen to his
lot after I do not know how many pre-
decessors have taken a hand at it, to bring
it before the House, to steer it through the
Joint Committee, have the Rajya Sabha
approve of it and finally come to last hurdle,
which is the Lok Sabha.

As the Minister said, the Bill is really
non-controversial on a great many fronts,

MR. SPEAKER : You may continue
tomorrow. It is now 5.30 and we have to
take up the half-hour discussion.

17.29 hrs.

HALF-AN-HOUR DISCUSSION
RE : PRICE OF SUGARCANE
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39 %1 7€ Al adQ@r afsd | g &
Wt orET YA ] I &1 &9 i
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g &1 9w fFedt oF A T g ww
i

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, Sir, I am glad that this topical
question has been raised here in this house.
I am surprised to see that this Government
is mot at all giving any attention to the
needs of the farmers-more particularly—to
the sugar cane growers,

I have every appreciation for the work
that is being done by Shri Shinde. But
this does not be lie under his purview. He
is made to reply here, but the policy is
determined elsewhere,

As Shastriji pointed out, the Mills have to
pay the arrears to the tune of Rs. 35 crores
to the sugarcane growers. If the Govern-
ment possesses any heart, if it has any
sensitivity about getting justice done to the
sugarcane growers, it should see that this
amount is paid to them immediately.
I would, therefore, like that those arrears
should be got immediately paid.

This price, as usual, has been fixed
on the basis of 9.4 per cent recovery, and
it is Rs. 7.37, Last year, as you know,
in this area, more particularly, UP elc.,
huge crops of sugarcane remained standing
in the field and were not utilised...
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SHRI S. M. BANERJEE (Kanpur) : It
was burat in some cases,

DR. RAM SUBHAG SINGH : ...due
to the faults of the millers and due to the
fault of the Government who could not
induce the millers to get them crushed in
time.

While determining the price, as my hon.
friend has pointed out, one has to take
into consideration the increase in the cost
of cultivation which the sugarcane grower has
to me:zt, For instance, the cost of fertiliser
has gone up, the cost of power has gone
up.in your araa, Sir, and more particularly
in Haryana, where it is 38 paise per unit. How
can any sugarcane grower pay water rate if
it is that high ? Last year and also the year
befyre last, the price was Rs. 10 per guintal ,
and it used to be sold at Rs. 12 or 13 or
14 or at some places even at Rs. 16 per
quintal. But they purposely kept the price
down, because there was a link between the
Government and the sugar manufacturers.
Even in regard to this exercise of free
sugar and levy sugar, I charge that it was
due to that combine because they had to
keep them going. and the Goverment had to
keep Government them going Even now, good
sense can dawn on Government, and they
should sec that the price is brought up at
least to the limit suggested; I would like the
hon. Minister Shri Annasahib Shinde to
exercise his good office, because his own
State Government has said that the minimum
price should be Rs. 10 per quintal. If this
Government pays any attention to the views
of the Siate Governments, then barring
the State Governmenis which are in the
hands of the millers, as for instance, Raja-
sthan etc., the other State Governments
have all recommended a higher figure. For
instance, it is only Rajasthan and Haryana
which have suggested Rs. 7.37. The Maha-
rashtra Government has suggesied Rs. 10
per quintal. The Punjab Government has
also recommended Rs. 10 per quintal, and
UP. Rs. 9. Tamil Nadu Rs. 9, Bihar Rs. 9
and Andhra Pradesh Rs. 9, Therefore, 1
suggest the minimum price should be Rs,
10 per quintal, and the Government should
also see that the maximum is allowed to
be paid to the growers because they have
to meet s0 many  other charges such as so
the digging operation or to ploughing opera-

NOVEMBER 25, 1970

Sugarcane (HAH) Dis. 320
tion or on tractors etc. Government are s0
incompetent that the tractor prices have
gone up by 300 per cent and they are not
being made available to the formers or
sugarcane growers. Even in your State,
Sir, hundreds of tractors are lying idle,
Only the other day, we saw about 150 trac-
tors lyine idle in Andhra Pradesh and other
places,

SHRI CHENGALRAYA NAIDU (Chit-
toor) : They were East German tractors.

DR RAM SUBAGH SINGH: Wher-
ever they may have come from, they came
through the Government sources. and the
STC imports them. So, they should give
freedom to the growers to import the trac-
tors. If the Government and the STC have
become so incompetent that they cannot
import any good quality tractor, then they
should resign from that responsibility and
leave it to the growers to import tractors
and also fertilisers, because fertiliser is also
not made available to them at the price
operating elsewhere.

The cost of power is equally high. As
regards recovery, who knows what the re-
covery is. There is no sugar factory in
India where the Government are having
their own apparatus to determine the suc-
rose recovery. It may be that in UP in
one or two factories, they may be having
such facilities. But in UP there are about
100 sugar factories, and in not all of them
do such facilities exist. 1 would like the
hon. Minister to let us know where the
apparatus is to determine whether the re-
covery is 9.4 per cent or 10 per cent or 7
or 8 per cent. In that way also, the grow-
ers are made to suffer. In respect of reali-
sation of the cost of production, the cane
growers are made to suffer. Then in regard
to the cost of fertiliser, power and water,
due to the inefficiency of Government, they
are again made to suffer.

Therefore, I suggest that & Commission
consisting of repyesentative of the cane
growers and some experts should be consti-
tuted to go into the sugarcane prices and
they should be asked to report within 15
days, because this is the cane seasor. This
botchoptch anauoncement of Rs. 7.37 per
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quintal is something which must be with-
drawn immediately because you are playing
with the lives of the cane growers. They
should also see that the arrears should be
paid immediately. Government should
also appoint a committee to go into the cost
of production of cane because sugarcane is
as crop which requires plenty of intensive
labour. This is a cash crop. Without
knowing the cost of production, without
taking into account the price suggested by
the majority of State Governments, is there
any sense in determining the price of cane
on an ad-hoc basis ?

To recapitulate my four suggestions,
they should get the arrears paid, institute
a committee to report on the price structure
of cane in relation to the price of sugar and
also constitute a committee of MPs to go
into the cost of production. Whenever
there is anything on sugar, they immedia-
tely get it referred to some body and incre-
ase the price, but about cane, they do
nothing. Then the cost of fertiliser, power
and water and tractor should be brought
down.

MR. SPEAKER : The proper procedure
should have been for the Minister to reply
to the member who initiated the discussion
and then questions should follow. Now
that it has proceeded this way, let it con-
tinue,

THE MINISTER OF STATE IN THE
MINISTRY OF F0OOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I can reply any time you desire.

SHRI S. KUNDU (Balasore) : I think
it is in the interest of the democratic system
that those who have been in power should
sprak sometimes so that members like Dr.
Ram Subhag Singh could come out with
their past experience and enlighten this
House that the Government was in league
with the suger manufacturers,

DR RAM SUBHAG SINGH : It is. H_c
iiwrong because he is league with this
Governmeat,
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SHRI 5. KUNDU : Anyway, all along
we have been accusing this Government and
they say because we are in the Opposition
‘What you say is not true'. Now it has
come from the horse’s mouth. I hope
Government would reply to that point.

1 remember in this House Shri Jagjiwan
Ram had assured us that the sugarcane
price should be at about Rs. 10 per quintal.
I do not kmow what catalytic change has
occurred to retrace that assurance and bring
down the price to Rs. 7.37.

With all respect, 1 would not agree with
Shri Shastri that all these things are enjoyed
by the consumer. There should be real
wages given to labour and fair price paid
to the growers ; at the same time, the con-
somers' interest should be protected. A
via media has to be found. Whnat is that ?
We know how this industry has operated
for the last many many years. Some of
these factories are 50 years old. The people
who started them imitially have got so much
profit that they have diverted it and built
up other industries. Ullimately they made
this industry like scrap and they have al-
most left this industry. Something has to
be done to see that the workers and the
cane growers get a fair price as also the
consumers. [ would like the Government
to go into this matter in depth and look
into the matter with all seriousness, instead
of merely depending on the reports from
the States and the Agriculturol Prices Com-
mission.

18 hrs.

The Government can, for instance, levy
a high rate of excise duty on fine sugar and
spare the other consumers of sugar, because
sugar is not a luxury and still the poor con-
sumers of sugar are fleeced. The levy on
fine sugar can be diverted to the producers
of cane.

I would like to know from the Minister
on what silly pretext Charan Singh backed
out of his announcement to nationalise all
these sugar mills.

DR. RAM SUBHAG SINGH : What
can Charan Singh do 7 They did that,
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SHRI CHENGALRAYA NAIDU :
They were together at that time.

SHRI 5. KUNDU : Mr. Shastri was
very eloquent, but | do not think he would
ever plead that these sugar factories should
be nationalised. The only solution to the
problem is that the sugar industry should
be nationalised throughout India. The per-
son who is suffering in the sugar industry
every day is the common worker, whose
condition is so miserable that it cannot be
described, The Suggr Wage Board took
four or five years to give their recommenda-
tion, but these mill owners are not agreeing
to it, and it has been left to the State level
to decide. The workers are worst hit in

the loan period when they do not have work.

He must see that the award given by the
Wage Board is implemented by the em-
ployers,

I am happy that sugar production has
gone up, but I hear a lot of things about
exports, and the Government is making an
all-out effort for exports. What is the real
situatiou in exports ? How much subsidy
are we paying for exporting sugar, and what
is the price here and in other countries, and
to which section of the people does this
subsidy go ? Does the subsidy go also to
some of the factory owners 7

SOME HON. MEMBERS rose—
MR. SPEAKER : Half an hour is over.
=Y gETATT WEAT : g F1 A I
& faqr T 1T WA ARG A1F § @0

gy &1 qAEAFT A1 9 & IS g,
FIE rar AT VT FEAT AG & |

o Wo Wio TAWI : gH ST 1 ATH
Iwe ¥ AEN Arar
sl gErgdtT wEeDN ;- ©F @Rl ar

gare & &A1 wigar g | faw A F AW
gIAHTa TwE

AU HERT : AGH WA FoT H
q ?
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oft gETIArT et ;o gl o
=it ®o Wlo aAst: & WY 1w &

weaqw wgtad ;. § difgw T
Wﬂ':g | I think 1 am going out of lhe

rules. I am very much afraid that once we
do that, later on this is quoted as a prece-
edent I am not going to treat this as a
precedent.

ot gFTNEIT TERY © WEGH ALIRT,
W wd uw fragm @ty a@ §,
gafag 7+% ¥ grafiva feam A sfend
WX T F geE ¥ ey w@d N Iw
afefaq g 1 57 & 3 aw g e
W IR AW F gt FHE FT WIT W@
99 &% A7 § A1 927 w2 qF ATHH
H&? ¢ o fema frg = 1 g
37 &, 9% WIF L A A F AlA WA
& @t # 1 ATy Ieg F @A arsy
FHEN F W1F 1 19 WY 77 AT T
&1 1T O diq 89 79 |

frma 1 feara fema aga &7 man
2 1 oft 19T fag medt ) 317 A1 A
g1z 1 A 77 f27 02y T TERF
oF #ft faq & A s W FER
fraes a1 IFIA A & gea F W H
& @Ay a1 fagia aqmar a1 fF fead
T ¥4 4 AR WY AT AT | T8 oY
T @gnz frgad &1 fagi ar )

Gag oA s g fF T8 @
& a9 uF fafaecd 09 & g R
grgey ¥ ot fagrra faaifw fem
g 39 sagifis safia & gw &1
75 faga & ses #4f A amdr § )

Fg fzAT qgd off st 9 A T
g ¥ N & FNAF Waw § OF



326 Price of

arzarad fza av gw 7 ag gwa fzav a1
s aTgre o= F0 geq  7-35, 8, 9 o1 10
=q7 fy feaza ar &7 o fagifa +3,
ag at fFg F1 Jg &1 A1 ¥F QA
@ 2 frar s eT @ig § A wEe
fara wia q¢ fa¥, 39 & gy ¥ feam
® M AT WM 3T, A I AR
fear s 1 @@ ot SelEaT WA A UE
araEs faar a1 fr ag us  saEafw
gwiT ¢ AT aTare T T faare F3 )
% Y fag ¥ 7z WA =rgar g fF 3w
T aF GIFC 7 I8 Lwd g9 =
foar & a1 agy ; afz gi, a1 3@ " H
g fea frssd qg agst 1

T & AwH frw § @9
siar g1t § | fema a1 g ger aman
¥ oF ot 39 F1 QU qar 4G fAwar
iz AR, 38 F T F1qU @@ TG e
@1 | 3 gaEq F) AF FE F o
"IHIT 471 97 IB1 %@ § 7

fagrT w1t IeaT 923§ FHE T
®[ §a IgA A F Id1 §, afvw ¥ 3w
) T & AWIHE 9T @F AL F@ §
Iq & gracg i g A fAvg FF e

@yl

FIT CgT-Hdle FAU F 437 I
SR F1 T 3 FT A7 F1 geq fifea
a @, afer 9 # feamt & sfafafa
st gg @ W1 W IR FT A
sqgear Ffy W@ ¥ F Y7

St §o Wlo axwl :ETL HFIG, T4
ug &) 48 & 6 Ay & wreardt % mifa-
F1A Y GATH &< §, A3 FA AT F G
gaTH Ag1 §, afes T F1 6 geTer g,
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91 F1aF ¥ qord qrAST § A frar
srar g1 83 gz DA F F@nn § A
a1 &0 fFar § 3 gq fee g migw
dfs NN FgNE F ogerar G
FrREET % Aifes @, 98 98 HX
Aidfas ¥ N gEw 773 § 19w qAS
qr w9t #15 fag=or agf fear mar g
s ®F FIAFF T F IR F agE
# aw grY @ @ AT FTed &
aifewa #ga & fF g9 o= & @19 a9
& foq dat &, afFw oagig 39T @1
g AT T F W oner F1 osfum
974 33 & foc dmic A @ &1 dar
fF 2ro Tm guw fag 7 Fgr 3, 9 F1 geq
W § &9 gF wId 1 Aifzg | AT @ue
# S A &1 glg #C g UE WA A
9, 10 597 & wTH 49 ¥4 & fey fom
glag W agr & &l Fg qAr amr
anfze |

L S B LV B G
& 3 gz gar ¥ 5 feam sree a7 o=
AT §, SfFT w7 7 F1 9 WA Sar
g, at fags g @ femr wmar &1 wifs-
T I9 I9 A9 A A1 A e ¥ fog
7ary & | ww o 23 & et avg fema
qr FTAAR 67417 T4 F1 T § =red
1@ ¥ svar anfedd geeaor
T Ft #qfaet gua 79, FT fF@A
dat ¥ ) fema # AF gezare
WY §q1 |1 qzAT & | Ag T &@A
T ¥ q17 & fearT &1 wr fagar 31

wq e &1 feam & T 99
geftad wigA §, At fexqar awg & & g
fagre X geax g0 & A weAA]
1 TgF Ag wAr g, arfe e
® & aOF F a= § aw 7, wagd
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[ o AYo Fmeil]

3% gtz fay alT Y & gmE @
framaar & 7 tar @Y ad v wifga
ST R F@ @ AN AN F FrOEE
& wifeF1a J9aAT gArwr T70F @F |

weast agied ;s fad

it T WER (92AT) - e
wEIew, 4 A 6eE A% Af § | ag
sfeaadfi @ frar g'g 3@ v amm
F T d 3 It F oaYar 2
fea &, & fT s g ot wver 73 ag
WE?ama qu

weam WERY . Tew 4 USIS ag
s 1w awfey ar D
el Y T & 2

st UREAR ARt 0 99 JTR
AN ¥ W faar g, @ gR R A
Tifge 1 anq w1 fagfaae orerfady sr 3

SHRI ANNASAHIB SHINDE : Sir,
I am thankful to Mr, Raghubirsingh Shastri
for having raised this discussion in which
many hon, members of this House and a
large number of farmers in the country
are interested. Quite a few Prominent
‘members of this House including Dr. Ram
Subhag Singh, Mr. Banerjee and Mr.
Prakash Vir Shastri have Participated in
this brief discussion. I would like to
dispel the impression of hon. members in
regard to Covernment‘'s policy on cane
price. The interest of cane-growers is most
dear to us, because sugar ultimately is
not produced in the factory alone. The
farmers have to produce the cane in the
farms. Our approach has been that the
cane-growers should get a  reasonable
price. Some hon. members referred to the
assurance given by Shri Jagjivan Ram,
the then Minister for Food and Agriculture,
that the minimum price of Rs. 10 per
quintal would be paid to the growers. I do
not know hon. members are interpreting the
the assurance like this. It was related to
that particular year. Hon. members are
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aware that cane prices are annouced every
year and they are not the same every year.

SHRI CHENGALRAYA NAIDU : He
said it while replying to the budget dis-
cussion in April. That means, it is for this
reason and not for the previous reason.

SHRI ANNASAHIB SHINDE : 1966-67
and 1967-68 were very difficult periods be-
cause cane production had gone down and
there was acute shortage of suger. The
problem before the Government was,
how to encourage more cane production.
So, the Government adopted the partial
decontrol policy and the intention was that
the benefits should go to the growers. I am
glad that as a result of the policy, millions
of farmers benefited in that particular year
and got much higher prices than the mini-
mum price announced by Gowvernment for
two years. As a result of that encour-
agement, the cane acreage has substantially
gone up. In the two difficult years, it was
50 lakh acres. Now it has reached 67 lakh
acres. Last year, the prices of jaggery
slumpzd, Despite the incentives given by
the centre to the sugar factories, they could
not crush all the sugercane. Both Mr.
Raghubir Singh Shastri and Mr. Prakash
Vir Shastri are aware that in UP sugercane
remained unharvested on thousands of
acres.

Ultimately 60 to 65 per cent of the cane
in this country is used for the manufacture
of khandsari and jaggery. A large number
of farmers had no protection whatsoever
and millions of farmers in this country
suffered. The reason was overproduction
of cane, Do hon. Members want that cane
acreage should be increased still further so
that it would multiply the difficulties of
farmers ?  Already cene acreage is so much
that it would not be desirable, it would not
be in the national interest, it would not be
in the interest of farmers to increase the
acreage. It would add still further to the
difficulties of farmers, 1 wish Members
appreciaie this fact.

Members have raised two issues : firstly,
that we taken an arbitray view of the
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matter in determining the price and, secon-
dly, that we no not consult the State
Governments. First of all, we necessarily
consult the State Governmenis not only by
correspondence but in every Chief Ministers'
Conference we consult the Chief Ministers
and the Food Ministers. Of course, various
State Governments have informed wus in
writing about their views about sugarcane
price.

‘Then, we consult the Agricultural Prices
Commission and the Commission has reco-
mmended that the stafus quo should be
retained in regard to the minimum price
of cane. Therefore, Government have
retained the status guo during the last two
years and the same price has been annouced
this year with the slight modification that
in regions where there is higher recovery a
result of the report of the export committee
which has gone into this,

Shastriji has also made a point whether
anywhere in this country the price is paid
according to the recovery. I think, Shas-
triji is a knowledgeable person and he must
be knowing the fact that prices of sugarcane
are notified on the basis of average recovery
of each factory. It is a criminal offence to
pay anythiog less than the minimum price
which has been notified by Government.

I come from a district where there is
the largest number of cooperative and joint
stock factories and the minimum prices
which are notified differ even for adjoining
factories because it is based on recovery.
All over the country the prices are linked
1o recovery.

A contention can be made that some
factory owners are dishonest and do not
perhaps show the proper recovery. Indivi-
dual cases apart .....([nterruption)

off Tadix fag et w9 Tw A
Targ Y F 3 F4r ?
SHRI ANNASAHIB SHINDE : Iam

not denying the fact that there may be
some dishoncst people.

SHRI RAGHUBIR SINGH SHASTRI :
The majority of them are like that so far
as UP is concerned.
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SHRI ANNASAHIB SHINDE : Itisa
doubtful proposition. But so for as prices
are concerned, they are notified on the basis
of recovery.

The third important point raised by
Shastriji and Dr. Ram Subhag Singh was
about the arrears of sugarcane prices. I
quite appreciate the sentiments of the hon,
Member that ihis year the arrears of sugar-
cane prices have been wvery large. For
instance, last year on 30th September the
arrears of cane price were Rs.12,52,00,000 ;
a year earlier to that the arrears were Rs.
479 lakhs but this year on 30th September
the arrears of sugarcane price have been
Rs. 20,82,00,000. It is very distressing. The
figure which was quoted by Shastriji related
to July. Thercafter some payments have
been made but even then Rs. 20 crores or
Rs. 21 crores is a very large amount and
we, as the Food and Agriculture Ministry,
are very much concerned about it.

We have drawn the attention of the
State Governments to see that these arrears
are recoverd by using coercive measures,
As far as the Sugercane Control Order is
concerned, it says that the sugercane prices
must be paid within a stipulated period of
14 days after the cane is delivered and if it
is mot paid within that time the State
Governments have to recover the arrears of
cane price as arrears of land revenue.

SHRI S. KUNDU: Do you charge
interest when you recover it ?

SHRI ANNASAHIB SHINDE : Ouwr
advice to the State Governments is that if
there are arrears, interest at 9 per cent
should bs added to that. But, unfortunately,
we could not incorporate this in the sta-
tute because when we consulted the Law
Ministry. the Law Ministry gave the advice
that it would not be legally feasible to
incorporate this. But our advice to State
Governments and to factories would be that
they must necessarily pay interest if they
are not likely to make payment of sugercane
price within the stipulated period.

Various other issues have been raised.
It is not possible to go into the gamut of
all questions because all questions relating
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[Shri Annasahib Shinde)

to the broad sugarcane policy have been
raised. However, I would like to go
into two or there important points
raised bymy hon. friends. The hon.
Members, Shri S. M, Banerjee and
Shri Kundu, raised an issue, why not
nationalise the suger industry and give
better justice and fairplay to workers and
farmers. As the House is well aware. the
Government of India has appointed the
Sugar Enquiry Commission 1o go into this
specific problem. They will, naturally,
take care of it.

As far as the implementation of the
wage award is concerned, the Wage Board
has recently made recommendations in
regard to the wcrkers in the sugar industry
and the Government have accepted those
recommendations. We have suggested to
State Governments and the indusiry that
the Wage Board’s award should be imple-
mented.

SHRI PRAKASH VIR SHASTRI ; What
about Mr. Jagjivan Ram’s assurance ?

T TH A7 A Fgr 41 fF A
¥ fog wrw g & faditac § g9
fgara & gar Jar feaEl w1 fadn

SHRI ANMASAHIB SHINDE : When
partial decontrol was there, naturally, the
farmers got higher than the minimum price,
Now the prices of sugar has come down and
I do not think in the present set of circums-
tances it is feasible to suggest to pay any
thing higher than the minimum pirce, Of
course, the cooperatives have been giving
higher price.

Lastly, a reference has been made to the
formula of late Shri Rafi Abhmed Kidwai...

ot gEwaAT A ¢ SOdlE W
oAt 3 A Y w1 fF arone F fag e
o A fadalt 9a%F agaz o 9w ¥
frarai 1 fagr s

SHRI ANNASAHIB SHINDE : At that
time, we suggested to the factories that if as
a result of free sale of sugar in the open

market they get additional thing, they should
pay to the cane growers. The cooperative
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paid it; some suger factories also paid it, not
all the factories. 1 am aware of that, But
ultimately there is no statutory control by
the Government whereby we can make them
pay. This year, the sugar prices are ruling
at such a level......

ot wwm AT gret - SEaaT qn
STy Fgrar e g 5w 9T ©F SRS
q31EY 1

SHRI ANNASAHIB SHINDE : That
way, the terms of the Sugar Enquiry Com-
mission are very wide and some of the mat-
ters pertaining to this can be gone into by
the Sugar Enquiry Commission.

As regards the formula of late Shri Rafi
Ahmed Kidwai to which a reference was
made, I think, the set of circumstances
which were prevailing at that time late Shri
Rafi Ahmed Kidwai was the Minister of
Food and Agriculture, the cost structure, the
sugarcane price, the taxation structure, and
all that, were quite different. 1 would like
to dispel the impression of the House. The
sugar prices are determined by the Tariff
Commission. The Tarif Commission goes
into all aspects of it. As far as the prices
of controlled sugar is concerned, they are
based on the formula evolved by the Tariff
Commission.

Sir, 1 have nothing more to say. There
should not be any misunderstanding about
the Governmenment policy in regard to this.
We have tried our level best to do justice
1o cane growers, The Sugar Enquiry Com-
mission has alrady been appointed by the
Government.

MR. SPEAKER : In future, I have to
bring it to the notice of the House that
when we adjourn, if I say till tomorrow, it
means till 11 A. M. tomorrow, as is under
the rules. Similarly, when we adjourn for
lunch, if I say we adjourn for lunch, it
means, we reassemble after one hour. 1 can
do away with saying every time that we ad-
journ to meet again at such and such time,
That is already in the rules.

So, we adjourn till tomorrow, that
means till 11 A. M. tomorrow,
18.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 26, 1970/Agrahayana 5, 1892
(Saka) E
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